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crore or more in the first phase of
the project to seat 10.000 Engineer/
IT/ ITeS Professionals within 42
months and further to invest another
Rs. 150 crores or more in the second
and third phases of the project for an
additional 5000 Engineers/ IT/ 1TeS
professional within the next 18
months.
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crore or more in the first phase of the
project to seat 3000, Engineer/ 1T/
ITeS Professionals within 5 year and
further to invest another Rs. 450
crores or more in the second and
third phases of the project for an
additional 10000 Engineers/IT/ ITeS
professional within the next 10 years

[ & ow. @ i@ e & od A ww. garn eaf & fhaeads SRR Y A e @ e S e@NT el & fohareadst
& agFe Fufa & aaee fufa
1 Lessee shall invest Rs. 350 | 9¥H IXOT #F wqd 350 #g &1 | 1 Lessee shall invest Rs. 150 | gaad aor F ®¥ 150 s

F By B aEn o, JEd
¥ FFO @RI ®GA 253 HS
F1 e fRar s

2 Lessee shall create minimum
100 jobs per  acre for
Engineers/IT/ITeS professional of
which, subject of availability of
manpower with requisite
qualification, minimum 50%
employment will be for persons who

all other employment created in the
facility minimum 50% will be for
3 Lessee will pay the water
charges, electricity charges, ground
Rent and other levies as demanded
by the concerned authoritics from
time to time.
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2 Lessee shall create minimum
100  jobs  per acre for
Engineers/IT/ITeS professional  of
which, subject of availability of
manpower with requisite
qualification, minimum 50%
employment will be for persons who
are resident of Madhya Pradesh. Of
all other employment created in the
facility minimum 50% will be for the
resident of Madhya Pradesh.

3 Lessee will pay the water
charges, electricity charges, ground
Rent and other levies as demanded
by the concerned authorities from
time to time.
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4 Lessee shall make its own
sewerage treatment arrangement
inside its premises and discharge
the non-toxic effluent to the
common drainage system to be
provided by the appropriate local
authority. The toxic effluent, if
any, will be treated by Lessee at
the source before discharging into
sewerage system.
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4 Lessee shall make its own
sewerage treatment arrangement
inside its premises and discharge
the non-toxic effluent to the
common drainage system to be
provided by the appropriate local
authority. The toxic effluent, if
any, will be treated by Lessee at
the source before discharging into
sewerage system.
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